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22Dd July, 1970 matins cer-
taiD further lmeadmeat to 
Notification No. S. O. 187J 
dlted tbe 18tb May. 1970. 

• (vi) Ministry of petroleum IDd 
Chemicals IDd Mion aIld 
Metal, (i>epartment of Petro-
leum Ind Cbemicals) Order 
No. 17(39)/70-Cb. 111 diced 
tbe 28tb July. 1970, making 
cartaia lmendment to Notifi-
cation No. S. O. 1873 dated 
tbe 18th May. 1970. 

(vii) Ministry of Petroleum aDd 
Chemicals and Mines and 
Matal. (Department of Petro-
leum and Cbemicals) Order 
No. 17(18)/70-Ch. III dated the 
28tb July, 1970. 

(viii) S. O. 2857 published in 
Oazette of India dated tbe 
14tb Alllust, 1970. 

(ix) S. O. 3647 publilhed in 
Ol%etle of India dated tbe 
3rd November, 1970 makiJII 
cerlain further amendment to 
Notification No. S O. 1873 
dated the 18tb May, 1970. 
[Placed In Llbra,y. See No. 
LT-4616/70] 

U) A copy of Minlltry of Petroleum 
and Chemicals and Mines IDd 
Metall (Department of Petroleum 
and Chemical.) Resolution (Hindi 
IUd Buglish versions) publisbed 
In Notification No. S.O. 3(04 in 
Ga%Ctte of India dlted the lltb 
September, I 970 conatitutinl a 
Working Group to Itudy Inter alia 
COlt structure of tho 25 bulk dr. 
together with tbe Order publilhed 
in Notification No. S. O. 300S 
[Placed In Library. 5 ee No. L T-
461//70]. 

(4) A statement Ihowiul reasons for 
dllay I. layinl the above paperl. 
[Placetlla Library. Se. No. LT-
4617170]. 

Mlaerll CODce .. loa (Tblrd .A.end_t) 
Hule., lad Piper. uader CompaDles 

Act 

SHill D. R. CHAVAN: On bebaIf 
of Sbrl Nitiraj Sialb Chaudhary, I bea to 

• 

Jay on the Table : 

• 

(I) A copy of the Mla.al ConcI6IioII 
(Tbird Amendment) Rules, 1910 
(HiDdl and Enslilb veniolls) 
publisbed In Notification No. 
G.S.H. 19-4 in Ga%Ctle of India 
(lated the 5th December, 1970 under 
sub· section (I) of sectioll 28 of tbe 
Miaes and Minerals (HelDlation 
and Dlvelopment) Act, 1957: 
[Placed In Llb,a,y. Su No. LT-
4619/iOJ. 

(2) A copy each of tbe foIJowins 
papers (Hindi and Eollilh verslonl) 
under lub·section (~ of .ection 
619A of the Companies Act, 19'6 : 

(i) (a) Review by tbe Govern· 
ment on the workinl of 
tbe Mlnllll.ae Ore (India) 
Limited. Na,pur for tbe 
year 1968-69. 

(b) Annual Report of tbe 
Manlallese Ore (India) 
Limited, NalPur for tbe 
year 1968-69 llonl willi 
tbe Audited A ccoun tl and 
tbe commentl of the 
Comptroller and Audllor 
OlDeral tbereon. [nac.d 
I. Llb,ary. Se_ No. LT· 
4620/70]. 

(il) (a) Review by tb, Govern-
meDt on the workllli 01 
the MaDpneae Ore (India) 
Limited, NlIIPur for tbe 
year 1969·70. 

(b) Annual Report or the 
Manp_ Ore (India) 
Limited, Naspur for the 
year 1969·70 alonl with 
the Audited ACCODDt. IDd 
tbe commentl of tbe 
Comptroller Ind Auditor 
Oellerll thereon. [Placed 
I. Ub,a,y. S.e No. LT· 
4621/70]. 

(3) A atatealent (Hladl IDd Bolliab 
venlORS) showlns reasons (or delay 
In Ilyill, tbe papers mentioned at 
(21 (II above.. r I"ac.d In L, bra,y. 
s •• No. LT-46l2/70]. 


